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SPM & AVH

we have"heérd the le arned counsel for both
the parties. The learned counsel for the applic’:ants
states that the applicants would be satisfied if their
~ re'pre.sentation'dated 15.1.1989 v(Annex-ure—A), is disposed
of quickly. Accordingly we close this application with
the direction to tfe resp‘ondents that the representation
of the applica‘ntﬁs at Annexur.;e-A' dated 15.1.1989 should
be disposed of within a period of two months from tdday
after taking into account tre averments made not only
in the represent atioy but in the appllcation before us:ﬂao .
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